FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S NAVYUG TELEFILMS PVT. LTD

RELEVANT PARTICULARS
L. Name of corporate debtor M/s Navyug Telefilms Pvt. Ltd.
2. Date of incorporation of corporate debtor 10/05/1994
3. Authority under which corporate debtor is | ROC Mumbai
incorporated / registered
4, Corporate Identity No. / Limited Liability | UJ92110MH1994PTC078309

Identification No. of corporate debtor

5. Address of the registered office and principal | Flat No 2, Ground Floor, Duplex Heights
office (if any) of corporate debtor CHS LTD, Lokhandwala Complex,
Millat Nagar, Andheri (W), Mumbai
Suburban, Andheri, Mumbai, Mumbai,

Mabharashtra, India, 400053

6. Insolvency commencement date in respect of | Order pronounced on: 13/11/2024
corporate debtor Order upload on NCLT website on:

14/11/2024

7. Estimated date of closure of insolvency resolution | 13/05/2025 (180 days calculated from the

process date of order uploaded on the NCLT
website i.e. 14/11/2024)

8. Name and registration number of the insolvency | Name of IRP: Pankaj Bhattad
professional acting as interim resolution | IBBI Reg. No.: IBBI/IPA-001/IP-P-
professional 02841/2023-2024/14362

9. Address and e-mail of the interim resolution | Registered Address:
professional, as registered with the Board Finvin Turnaround and Restructuring Pvt.

Ltd, 605, Sunteck Crest, Mukund Nagar,
Andheri Kurla Road, Andheri (E),
Mumbai City, Maharashtra, 400059
Registered Email:
rppankajbhattad@gmail.com

10. | Address and e-mail to be used for correspondence | Correspondence Address:
with the interim resolution professional Finvin Turnaround and Restructuring

Private Limited situated at 605, 6th Floor,
Sunteck Crest, Mukund Nagar Road,
Andheri (E), Mumbai, MH - 400059.
CIRP specific email:
navvyug.cirp@gmail.com

11. | Last date for submission of claims 28/11/2024 (14 days calculated from the

date of order uploaded on the NCLT
website i.e. 14/11/2024)
12. | Classes of creditors, if any, under clause (b) of | Not Applicable

sub-section (6A) of section 21, ascertained by the
interim resolution professional




13. | Names of Insolvency Professionals identified | Not Applicable
to act as Authorised Representative of creditors
in a class (Three names for each class)

14. (a) Relevant Forms and a. Web link:
(b) Details of authorized representatives are https://ibbi.gov.in/en/home/download

available at: S

b. Not Applicable.

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of M/s Navyug Telefilms Pvt. Ltd on 13/11/2024
(Order upload on NCLT website on: 14/11/2024).

The creditors of M/s Navyug Telefilms Pvt. Ltd, are hereby called upon to submit their claims with
proof on or before 28/11/2024 (14 days calculated from the date of order uploaded on the NCLT

website i.e. 14/11/2024) to the interim resolution professional at the address mentioned against entry
No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13 to act as authorised representative of the class [specify class] in Form CA. : Not Applicable

Submission of false or misleading proofs of claim shall attract penalties.

Date: 16/11/2024 PANKAJ 28w sinman
Place: Mumbai BHATTAD ?itseifngéls]-é:f

IP Pankaj Bhattad
IRP of M/s Navyug Telefilms Pvt. Ltd.

IBBI Reg. No. IBBI/IPA-001/IP-P-02841/2023-

2024/14362
Correspondence Address:

Finvin Turnaround and Restructuring Private Limited
situated at 605, 6th Floor, Sunteck Crest, Mukund
Nagar Road, Andheri (E), Mumbai, MH - 400059.

Correspondence Email:

pankaj.bhattad@finvin.co.in / navyug.cirp@gmail.com

AFA Valid till: 31/12/2025
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GROUP

N D METAL INDUSTRIES LIMITED

Manufacturers of Non- Ferrous Metals
CIN : L51900MH1984PLC032864

EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR THE HALF YEAR ENDED
30TH SEPTEMBER 2024

% In Lakhs
St. PARTICULARS Six
No. Quarter | months | Quarter
Ended Ended Ended

30.09.2024 | 30.09.2024 | 30.09.2023
Unaudited | Unaudited | Unaudited

1 [Total Income 21.47 40.56 17.88
2 |Net Profit / (Loss) for the period

(before Tax, Exceptional and/or Extraordinary items) 712 11.28 1.76
3 |Net Profit / (Loss) for the period before tax

(after Exceptional and/or Extraordinary items) 712 11.28 1.76
4 |Net Profit / (Loss) for the period after tax

(after Exceptional and/or Extraordinary items) 712 11.28 1.76

5  |Total Comprehensive Income for the period
[Comprising Profit / (Loss) for the period (after tax)

and Other Comprehensive Income (after tax)] 0.00 0.00 0.00
6  |Equity Share Capital 248.00 248.00 248.00
7 |(Face Value per share) 10 10 10

8  |Reserves (excluding Revaluation Reserve)

as shown in the Audited Balance Sheet of the
previous year 0.00 0.00 0.00
9 |Earnings Per Share (of Rs. 10/~ each)

(for continuing and discontinued operations)
(Basic & Diluted) 0.29 0.46 0.07
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PUBLIC NOTICE
IN THE COURT OF PRINCIPAL DISTRICT JUDGE
TAPI @ VYARA, DIST.TAPI. (GUJARAT STATE)
Regular Civil Appeal No. 16/2019.
Fixed On. 19/12/2024.
1. L/H of Late Kikubhai Chhiptarabhai Chaudhari
Versus
Defendant : 1.1 Kumudben WD/of Maganlal Motilal Shah,
1.2.1 Naliniben Jatinbhai Shah
1.2.2 Bhavik Jatinbhai Shah
AllR/0.A/301, Sharda Gram Building, Linking Road, Beside
Anand Hospital, Dahisar(East), Mumbai.
1.4 Hemaben D/of Maganlal Motilal Shah And WF/of
Kekulbhai Choksi.
R/0.201, Happyhome Apparment, Umara Naka, Surat.

Plaintiff

To summon the above named defendant(s) and serve upon said
defendant(s) a copy of this summons and notice.

You are hereby required to appear and defend the action filed against
you in the above-entitled cause within 30 days from the date of]
publication of this summons upon you; and if you fail to appear and
defend for want thereof the plaintiff will apply to the court for the relief]
demanded therein.

Failure to file an Answer denying the allegations will result in a
judgment against you and action may be taken by the plaintiff or his/her
attorney to satisfy the judgment. Given under my hand and seal of the
court on this 7th October 2024.

Pre By, Com By,
(V.V.Parmar) (K.P.Patel)
Assistant Bench Clerk Grade-01

District Court, Tapi at Vyara
Gujarat State

District Court, Tapi at Vyara
Gujarat State
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CITY

NEWS HUB

Bhadohi, Dhananjay Rai :

Review meeting of revenue
works, revenue courts and tax-non-
tax works on Chief Minister's
dashboard under the guidance of
District Magistrate Vishal Singh,
Additional  District  Magistrate
(Financial/Revenue) Kunwar
Virendra Maurya and Additional
District Magistrate (Judicial) Shiv
Narayan Singh,This was done in the
Collectorate auditorium with the
officials  of the  concerned
department.In the review of IGRS,
the Additional District Magistrate
reprimanded the officers related to
the unsatisfied feedback
complainant and stressed on
improving the rank by getting it
resolved. The concerned officers
were instructed to resolve the
pending applications in the status
nama by monitoring them daily. The
Additional  District = Magistrate
instructed all the Sub-District
Magistrates to ensure disposal of
the pending cases on the IGRs
portal, and in case of no disposal, a
letter will be written to the
Government for strict action. The
Additional  District  Magistrate
instructed all the officers that the
complaint on the IGRs portal
should not be in the defaulter
category; the complaint should be
resolved timely and qualitatively,
otherwise strict action will be taken.

Quotes: The Additional District
Magistrate directed the Aurai
Tehsildar to dispose of 72 e-court
cases pending for 5 years under
Section 34 as soon as possible.
The Transport Department was
directed to increase the registration
of vehicles and take strict action
against overloading while doing
enforcement work. The Additional
District Magistrate directed the
District Excise Officer to increase
the excise revenue by catching
illegal  liquor  smuggling by

completing the instructions given in

the compliance report.The
Additional  District  Magistrate
conducted surprise inspections at
petrol pumps, rice mills, liquor
shops, gas agencies and directed
strict action. The Additional District
Magistrate directed the Sub-District
Magistrates to complete the
revenue collection as per the
target, any kind of laxity will not be
tolerated in this, if the officers show
laxity in revenue collection then
strict action will be taken against
them. The Additional District
Magistrate directed all the Sub-
District Magistrates and Executive
Officers to raid their respective
areas with the police. The Additional
District Magistrate directed to take
action against 10 big defaulters of
other  departments  including
Electricity and Revenue
Department along with RK recovery
of all tehsils. The District Magistrate
directed all the Sub-District
Magistrates to settle the pending
land disputes and cases in the
tehsils otherwise strict action will
be taken.The Additional District
Magistrate urged the departments
like Transport, Excise, Revenue,
Executive Officer, Mining etc. to
collect targeted revenue by running
campaigns.

Quotes: The Additional District

Magistrate directed the officers

present regarding tax, cess and
target collection that pending
revenue cases should be resolved
by hearing them quickly. Expressing
displeasure over non-settlement of
cases as per target in some tehsils,
he directed to set targets
immediately. The Additional District
Magistrate, while reviewing the
anti-land mafia revenue, discussed
in detail the undisputed inheritance
of the Revenue Code, undisputed
mutation, allocation of ponds,
residential land, agricultural land,
plantations etc., encroachment
and illegal occupation removed
from ChakMarg and public land
and ponds etc. The Additional
District Magistrate gave strict
instructions to all the Sub-District
Magistrates to identify all the land
mafias and ensure action. He
directed to increase the progress of
the work done so far on works like
settlement of complaints received

under IGRS, writ petitions,
proceedings for determination of
Khatauni share, ownership

scheme, filing of Khatauni as per
roster, anti-land mafia.All the Sub-
District Magistrates of Bhadohi,
Bhan Singh, Aurai, Barkha Singh,
all the Tehsildars, District Excise
Officer, ARTO, Mining Officer, all the
Executive Engineers, Executive
Officers and related officers were
present in the meeting.

All establishments in Thane district to
workers, employees, Duty should be done
by giving concessions for voting

Appeal of Collector and District
Election Officer Ashok Shingare

PUBLIC NOTICE

It is hereby given to the Public Notice
that the Original Builder Sale deed in
respect of Scheduled property has been
lost/misplaced on 17.01.2023.
Therefore any person’s having any
claim in respect of the above referred
property or part thereof by way of sale,
exchange, mortgage, charge, gift, ,
transfer of title or beneficial interest
under any trust right of prescription or
pre-emption or under any Agreement or
other disposition or under any decree,
order or Award otherwise claiming,
howsoever are hereby requested to
make the same know in writing together
with supporting documents to the
undersigned HANIF DAWOOD
PAWASKAR (Mob: 9323476370),
within a period of 15 days (both days
inclusive) of the publication hereof]
failing which the claim of such person’s
will deemed to have been waived and /or
abandoned.

SCHEDULE

All that piece and parcel of Residential
premises bearing FLAT NO 404, 4TH
FLOOR, FRIENDS APARTMENT,
KISMAT COLONY ROAD, KAUSA,
MUMBRA THANE 400612, SURVEY
NO 27, HISSA NO. 1 (PART),
ADMEASURING 365 SQ.FT, within
the limits of Thane Municipal
Corporation, in the Registration District
and Sub-District Thane.

PUBLIC NOTICE

Under Instruction of my client Mr. Prashant Shridhar Zanke, resident
of 303, Alfred, Opp. Chetana Store. Kansai, Ambarnath (East) 421501
i have to give this public notice as under:
My said client Mr. Prashant Shridhar Zanke, has sold and transferred
his within mentioned residential flat to Mrs. Manali Manish Maru, & Mr.
Manish Shantilal Maru, in their joint names under registered agreement
for sale dated 20/09/2024. Registration No. 12402/2024, Ulhasnagar 4,
Description: -Flat No. 303, on 3rd Floor, admeasuring 650 Sq. Ft. Carpet
in the Building Know as “ALFRED” Co-Operative Housing Society
Limited, situated at Kansai Section, Ambarnath (East), Dist: Thane
421501. (hereinafter referred to as “said flat”)
The said flat was in inherited by my client in his name as one of the
legal heirs and successors of his mother Late. Maya Shridhar Zanke, in
accordance with her wishes as per her registered WILL dated 30/11/2012.
Prior to sale and transfer of said flat necessary NOC’s from concerned
housing society as well as other surviving legal heirs and successors
1) Mr. Mangesh Shridhar Zanke, my clients brother and 2) Mrs. Smita
Gautam Gaikwad, my clients Sister were obtained. My client says that
there are no other legal heirs and successors of his mother Late. Maya
Shridhar Zanke, other than those mentioned hereinabove i.e. my client
himself and his above-named brother and sister.

If any individual person/s, organization Trust, Financial Institution,
anyone having any objection or counter claims to my client’s above act of
sale and transfer of said flat, should inform in writing within 15 days from
the publication of this notice at the below mention address, falling which
it shall be assumed that there are no objections or counter claims and my
client’s above act of sale and transfer shall be treated as without counter
claims of whatsoever nature.

Sd/-
Add.: B/60, Kasturi Plaza, Manpada Adv. Siddhant Dattatray Ghule
Road, Dombivli (East), Kalyan, Thane, MAH/1400/2019
Maharashtra - 421201. Mob.: 9867603834 Sd/-

Mail ID: advsiddhantghule@gmail.com Mr. Prashant Shridhar Zanke

PUBLIC NOTICE

TAKE NOTICE that by an Agreement for sale dated 26.05.1977, Mr. Hasmukh
Chunilal Shah had purchased a Flat No.24, on 3" floor, at Datta Nivas Pai Nagar
Co-operative Housing Society Limited, Pai Nagar, S.V.P. Road, Borivali (West),
Mumbai — 400 092 from Mr. Dhinrajlal Bhagwandas Katharia Patel (the seller
therein) and also issued 5 fully paid-up share of Rs.50/- each bearing distinctive
numbers from 116 to 120 under share certificate No.24 dated 05.01.1979 in favour
of Mr. Hasmukh Chunilal Shah and further by an Agreement for sale dated
22.09.1984 Mr. Hasmukh Chunilal Shah (the seller therein) had sold the said flat
premises to Mr. Umangilal Trikamlal Shah (the Purchaser therein) and the said
society endorsed his name on the aforesaid Share Certificate on dated _ .09.1985
and further by a Gift Deed dated 28.05.2009 Mr. Umangilal Trikamlal Shah had
gifted the said flat premises to his son Mr. Rajesh Umangilal Shah duly registered
bearing document No.BDR6-4316-2008 dated 30.05.2009 and the said society
endorsed his name on the aforesaid share certificate on dated 29.11.2020 and
during the course of time my client Mr. Rajesh Umangilal Shah had
lost/misplaced the aforesaid original Agreement for sale dated 26.05.1977, for
which a lost/misplaced complaint had been lodged online at Borivali Police
Station, Borivali (West), Mumbai — 400092 bearing online Complaint
No0.134466-2024 dated 07.11.2024 and accordingly my client Mr. Rajesh
Umangilal Shah is the sole and absolute lawful owner of the said flat premises
and now he intends to sell to any prospective buyer/s.

ANY PERSON or PERSONS having any claim or claims against or in respect of
the aforesaid flat premises in respect of lost/misplaced of aforesaid agreement for
sale dated 26.05.1977 and or any other related documents and/or premises or any
part thereof by way of any right, title or interest, mortgage, encumbrance, lease,
lien, charge or otherwise howsoever are hereby requested to make the same known
in writing with documentary proof to Mr. ANUJ VINOD MORE, Advocate,
Bombay High Court, having office in the name of MOR ASSOCIATES, at 85/D-
4, Gorai (1) Vishram CHS Ltd., RSC-1, Gorai-1, Borivali (West), Mumbai-
400091, within a period of 14 days from the date hereof otherwise such claim or
claims, if any, will be considered as waived and abandoned unconditionally and
irrevocably.

At Mumbai dated this 16" day of November, 2024.

PUBLIC NOTICE

To Whomsoever It May Concern Smt. Sandhya Ganpatlal
Mehata & Shri Ganpatlal Madhavchand Mehata were the
joint owners and joint members with respect to Flat No
1001, Building No 8. 'Daisy' Building, Regency Estate Co-
Operative Housing Society Ltd., Mauje Aajde Golavli,
Kalyan Shilphata Road, Dombivli (East), Dist.-Thane-
421 203. Smt. Sandhya Ganpatlal Mehata expired on
30/04/2024 and Shri. Ganpatlal Madhavchand Mehata
expired on 11/02/2021, leaving behind them their sons
Shri. Shirish Ganpatlal Mehta & Shri. Girish Ganpatlal
Mehta as their only legal heir's. Shri. Shirish Ganpatlal
Mehta & Shri. Girish Ganpatlal Mehta being 'sons of
deceased Smt Sandhya Ganpatlal Mehata & Shri
Ganpatlal Madhavchand Mehata have made application
for continuation of Membership of the society and
submitted Indemnity Bond As per the documents
submitted by Shri Shirish Ganpatlal Mehta, the society
has decided to transfer the said shares of the Flat No.
1001 in the name of Shri. Shirish Ganpatlal Mehta & Shri
Girish Ganpatlal Mehta. The society hereby invites claims
or objections from their heirs or other claimants: objector
or objections to the transfer of the said shares and interest
of the deceased member/s in the capital/ property of the
society within a period of 15 days from the publication of
this Notice. with copies of such documents and other
proofs in support of claims/ objections for transfer of
shares and interest of the deceased member/s in the
capital / property of the society If no claims/objections are
received within the period prescribed above. the society
will be free to transfer the shares and interest of the
deceased member/s in the capital/property of the society
in the name of Shri. Shirish Ganpatlal Mehta & Shri. Girish
Ganpatlal Mehta in such manner as is provided under the
bye-laws of the society

Place- Dombivli
Date- 16/11/2024

Sd/-
Chairman/Secretary
Regency Estate Co-op. Hsg. So. Ltd.,
Mauje Aajde. Golavili Domibivali East 421203

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
M/S NAVYUG TELEFILMS PVT. LTD

RELEVANT PARTICULARS

1. | Name of corporate debtor M/s Navyug Telefilms Pvt. Ltd.

2. | Date of incorporation of corporate debtor | 10/05/1994

3. | Authority under which corporate debtor | ROC Mumbai

is incorporated / registered

4. | Corporate Identity No. / Limited Liability | U92110MH1994PTC078309

Identification No. of corporate debtor

5. | Address of the registered office
and principal office (if any) of
corporate debtor

Flat No 2, Ground Floor, Duplex Heights CHS
LTD, Lokhandwala Complex, Millat Nagar,
Andheri (W), Mumbai Suburban, Andheri,
Mumbai, Mumbai, Maharashtra, India, 400053

6. | Insolvency commencement date in
respect of corporate debtor

Order pronounced on: 13/11/2024
Order upload on NCLT website on: 14/11/2024

7. | Estimated date of closure of insolvency
resolution process

13/05/2025 (180 days calculated from the
date of order uploaded on the NCLT website
i.e. 14/11/2024)

8. | Name and registration number of Name of IRP: Pankaj Bhattad
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ANUJ VINOD MORE the insolvency professional acting IBBI Reg. No.:
Advocate, Bombay High Court as interim resolution professional IBBI/IPA-001/IP-P-02841/2023-2024/14362
9. | Address and e-mail of the interim Registered Address: Finvin Turnaround and
Eﬂg"]’{ -t fe. T, ity resolution professional, as registered | Restructuring Pvt. Ltd, 605, Sunteck Crest,

with the Board Mukund Nagar, Andheri Kurla Road, Andheri
(E), Mumbai City, Maharashtra, 400059

Registered Email: rppankajbhattad@gmail.com

10.| Address and e-mail to be used for
correspondence with the interim
resolution professional

Correspondence Address: Finvin Tumaround and

Restructuring Private Limited situated at 605,

6" Floor, Sunteck Crest, Mukund Nagar Road,
Andheri (E), Mumbai, MH - 400059.

CIRP specific email: navyug.cirp@gmail.com

11.| Last date for submission of claims 28/11/2024 (14 days calculated from the date of

order uploaded on the NCLT website i.e. 14/11/2024)

12.| Classes of creditors, if any, under
clause (b) of sub-section (6A) of
section 21, ascertained by the
interim resolution professional

Not Applicable

13.| Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable

a. Web link:
https:/fibbi.gov.infen/home/downloads
b. Not Applicable.

14.| (a) Relevant Forms and
(b) Details of authorized
representatives are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of
a corporate insolvency resolution process of M/s Navyug Telefilms Pvt. Ltd on 13/11/2024 (Order
upload on NCLT website on: 14/11/2024).

The creditors of M/s Navyug Telefilms Pvt. Ltd, are hereby called upon to submit their claims with
proof on or before 28/11/2024 (14 days calculated from the date of order uploaded on the NCLT website
i.e. 14/11/2024) to the interim resolution professional at the address mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13
toactas authorised representative of the class [specify class]in Form CA. : NotApplicable
Submission of false or misleading proofs of claim shall attract penalties.

Date: 16/11/2024 IRP of Mis Navyug Telefilms Pvt. Ltd.
Place: Mumbai IBBI Reg. No. IBBI/IPA-001/1P-P-02841/2023-2024/14362
Correspondence Address: Finvin Turnaround and Restructuring Private Limited

situated at 605, 6" Floor, Sunteck Crest, Mukund Nagar Road,

Andheri (E), Mumbai, MH - 400059. AFA Valid till: 31/12/2025

Correspondence Email: pankaj.bhattad@finvin.co.in / navyug.cirp@gmail.com

IP Pankaj Bhattad

Thane:- Thane district in this year's VJTF EDUSERVICES LIMITED

All organized and unorganized assembly elections. A large number . i CIN No. L65990MH1984PLC033922 o ) . .

t K d | £ f Ki | . Ki in th Regd.Office : Witty Neelkanth Apartment, Ramchandra Lane, Opp. Mumbai Bank, Malad West, Mumbai,- 400064 Tel: 022-46160493 Email: vjttho@vjtf.com Website: www.vjtf.com
sector workers and employees of ot wor .|n.g class Is wor Ing In the Extract Of Statement of Standalone and Consolidated audited and Unaudited Financial Results for the Quarter and Half year ended 30th September, 2024  (Rs. in Lakhs)
Thahe dlstncthhave been |n§tructed district in |r1dtcjjstry, t()jusmess as yveljl STANDALONE CONSOLIDATED
to give a two-hour concession ora as organized and unorganize Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | Audited | Unaudited | Unaudited | Unaudited | Unaudited | Unaudited | _Audited
full day's holiday for voting in the sector. These workers should be Three Three | Corresponding Half Half For the Three Three | Corresponding Half Half For
Assembly General Election on given a full day's extra paid leave ﬁr- PARTICULARS months months | three months | year ended | year ended year months months | three months | year ended | yearended | the year

b . P . 0. ended 30th ended ended 30th 30th 30th ended 31st | ended 30th ended ended 30th 30th 30th ended 31st
Novem_ber 20. PISt”Ct_ Collector  for voting. Also, workers I|V|ng n September, | 30th June, | September, | September, | September, March, September, | 30th June, | September, | September, | September, March,
and District Election Officer Ashok nearby places should be given 2024 2024 2023 2024 2023 2024 2024 2024 2023 2024 2023 2024
Shingare appealed here today that concession of time required for Continuning Operations
all establishments should strictly voting. It is also suggested that the 1 |Income
follow this directive and cooperate concerned establishments should (a) Revenug from Qperatlons 22.42 52.53 - 74.95 - 11.24 33.84 127.14 - 160.98 - 55.16
in performing the duty of voting ensure that those workers/ (b) Net Profit on Fair Value Change 61.55 520.78 - 582.33 - - 12.34 579.77 - 592.11 - -

P . .y e (c) Other income 545.96 | 1,085.67 23.32| 1,631.63 23.32 713.90]  652.73| 1,220.70 49.11| 1,873.43 49.11 958.29
Collector and District Election ~employees have voted or not. Total 629.93| 1,658.98|  23.32 | 2,288.91|  23.32| 72514 698.91| 1,927.61|  49.11| 2,626.52| _ 49.11] 1,013.45
Officer Ashok Shingare held a Shingare gave it.He also said that 2 | Expenditure
meeting of various establishments, appropriate action will be taken (a) Employee benefits expense 78.81 76.20 - 155.01 - 132.15 131.50 122.55 1.96 254.05 1.96 223.92
shops and organizations in the against the establishments, shops (b) Purchase of Stock-in-Trade - - - - - - 10.41 19.80 - 30.21 - 20.62
district to increase the percentage and industries that are depriving (c) Changes in Inventories - - - - - - 0.04 013 - 0.17 | 1228
of voting in the district. Chief the workers and employees for (d) Net loss on Fair Value Changes ) . . ) -| 302r2 - . . ) || 38904

) g ) ) : ) . P y (e) Finance costs 36.97 41.49 23.28 78.46 23.28 245.18 97.24 99.03 23.28 196.27 23.28] 301.38
Executive  Officer of Thane voting.Chief Executive Officer Mr. (f) Depreciation and amortisation
ZillaParishadRohanGhuge, Up- Ghuge said that the district system expense 21.18 9.07 - 30.25 - 10.36 22.67 13.15 - 35.82 - 19.72
District Election Officer Vaishali is working to increase the (g) Other expenses 163.18| 433.89 3.55 597.07 3.55 118.78] 185.83] 464.51 3.74 650.34 3.83 185.04
Mane, Deputy Commissioner of percentage of voting in Thane Total 300.14| 560.65 26.83 | 860.79 26.83 809.19| 447.69| 719.17 28.98 | 1,166.86 29.07| 1,127.44
LaborPradeepPawar along with  district and ensure that no eligible 3 | Profit/(Loss) from Continuning

. . . . . Operations before tax and
heads  of various industry voter is deprived of voting. The Extraordinery Item (1-2) 32079 1,008.33|  -3.51| 1,428.12 351 -84.05| 251.22| 1,208.44| 2013| 145066 2004 -113.99
organizations and establishments administration has provided all the 4 | Tax expense :
of the district were present on this  facilities to make the voting process a) Current Tax 116.74| 141.09 -| 257.83 - 17.96| 121.73| 155.71 5.23 277.44 5.23 49.96
Occasion_ A“ the heads Of Smooth. Voter he|p|ine app fac|||ty b) Deferred Tax 36.61 96.06 - 132.67 - -51.85 120.32 10.12 - 130.44 - -65.19
institutions,  organizations and has been provided for citizens to c) Prior Period Taxation Adjustments - - - - [ 10061 - - - - || 101.92
. . . . . 5 | Profit/(Loss) from Continuning
industries present welcomed the know about their polling station. ]
) Operations after tax and before

call made by the Collector and Also, the QR code of the polling extraordinery items (3-4) 176.44| 861.18 3.51| 1,037.62 351 -150.77 9.17| 1,04261| 1490 | 1,051.78 14.81| -200.68
promised to contribute actively in  station has been prepared on 6 | Total Comprehensive Income for
this initiative.lt is our duty to vote. behalf of the District Election the period 176.44| 861.18 -89.25 | 1,037.62 18.12| 6,399.26 9.17] 1,042.61 35.71| 1,051.78 35.62| 6,831.60
All must strive to ensure that no  Administration. The information of 7 | 'Paid-up equity share capital
voter is deprived of this duty. Thane  both these should be conveyed to . (EF:I;?n\::]aslu:ecr)fsisa.:eoi;?(:ss:grf)each) 1,760.00| 1,760.00| 1,760.00 | 1,760.00| 1,760.00| 1,760.00| 1,760.00| 1,760.00| 1,760.00 | 1,760.00| 1,760.00| 1,760.00
district is a leader in various fields. the workers and employees and (not annualised): )
However, the percentage of voting motivate them to vote.Mr.Pawar (a) Basic 1.00 4.89 -0.51 5.90 0.10 36.36 0.05 5.92 0.20 5.98 0.20 38.74
in the district has decreased in the informed everyone about the (b) Diluted 1.00 4.89 -0.51 5.90 0.10 36.36 0.05 5.92 0.20 5.98 0.20 38.74
last election, which is not a good circular issued by the Labor, Notes: The above is an extract of the detailed format of Quarterly/Annual Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing and Other Disclosure
thing for our Thane district. Industries, Energy Department of Requirements) Regulations, 2015. The full format of the Quarterly Financial Results are available on the websites of the Stock Exchange at www.bseindia.com (s) and the Company's
Therefore, the district system is the State Government regardin website.

; . y ) ; g ) g For VJTF EDUSERVICES LIMITED
creating public awareness through the declaration of holiday for voting Sdl-
various activities in order to ensure  and instructed to implement it Place : Mumbai (Dr. Vinay Jain)
at least 75 percent voter turnout in  strictly. Date : 14th November, 2024 Managing Director
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